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a) Have the copies of the A \yg
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' to in (a) above duly atteated .
., by a Gazetted Officer amd - - =
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\ | CENTRA] ADMINISTRATV E TRIBUNAL
CIRQUIT BENCH, LUCKINOW
. cee »June 1, 1990
Registration NO. O.A. 344 of 1989(L)

Nanhey Lal .es Applicant
Vs
Union of India and'ors... : Respondents_

Hon' Mr P.C. Jain, A.M.
Hon' Mr J.P. Sharma,J.M.

( By Hon' Mr P.C. Jain, A.M.)

The facts of this éase fall withiﬁ a very
small compass: The applicant was first appointed
in 1971 as a Gaugé%halasi and lateron appointed
as ' Work Sarkar' (Work Charged Establishment)  vide
ordér'daﬁed‘1—6-1972 (Annexure-A-1). He has contended
in this.épplication that w,e.f, 1-1-1973, he was
placed in the scale of %.260-400, but he was being
paid only in the scale of 1.210-270. Further, w.e.f.
1-1-86 he was entitled to the scale of 1s.950 - 1500,
but he was being paid in the scale of x.800 - 1150,
It is stated that in the year 1987 he learned that

he was not being paid correct salary applicable to

- his post and represented on 26.3.88. As per this

representation, he-prajéd-for scale of 15.110 - 180
instead the scale of .85 - 95 w.é.£.1-4-1972; scale
of wse 260 - 400 én place of scale ®.210 - 270 w.e.f.
1-1-1973; and scale of %.950 - 1500 in place ofwscale -
of B.800 - 1150 w.e.f, 1-1-1986, He sent a notice
through his Advocate on 1-6-89 for disposal of his
representation dated 26.3.88. He prayed that the
réspondents be directed to pay him the correct and

bac\%v’
’ v
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full salary in the scale of #.950 - 1500 including
arrears and further promotion to the post of 'Work

Sarkar Grade I' with all consequential benefits.

2. In their counter reply the respondents have
stated that tle application is barred by limitation
under section 21 of the Administrative Tribunals'

Act, 19_85. On facts, it is stated that the applicant
was a/ppointed as Work Sarkar in 1972 in the scale

of .85 - 95 and that this scale of pay was subsequently
revised} on the recommendation of 3rd Pay Commission y

to 15.210 = 215, This scale was further revised on

the recommendation of_the' 4th Central Pay Commission

to R.800 = 1150 w,e.f. 1-1-1986, As Khalasi, he is

said to have been workihg. in the pay scale of Bs.70 =85,
It is further stated that the applicant was appointed

in 1972 t&he post of * Work Sarkar Grade III' in
group '2' category, and that hé was not promoted to
higher grade of 'Work Sarkar®' which is a group 'C'

post andzoige appointment of which a person is réqﬁired
to pass the written test and qualify in tke interview,
50% of these posts are filled by departmental candidates
and 50% by direct recruits, The applicant did not
appear in any written test or appear before the interview
board, Under the jurisdiction of respondent no.3 where
the applicantzgtated‘ to be working, only ‘Work Sarkar
Grade III' posts are stated to be availab.ié and the
applicant is performing the duties of the same. The
allegations of discrimination ahd violation of provisiong
of Articles 14, 16 and 39(d) of the Constitution are
refuted, The feedé'r,‘ grade for Work Sarkar Grade I

is stated to be Work Sarkar Grade II, As tle applicant

is only Work Sarkar Grade IIJ;he is not even eligible

i)
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for consideration for appointment to the post of

Work Sarkar Grade I.

3. When the case came up for hearing on admission
before n§ today, the applicant moved a petition for
permission fo amend the application by which he proposed
to delete the relief prayed for in para 8 (a) and instead
to request for a difection to the respondents to decide

the epresentationgdated 26.3.88 and 1-6-89 (Annexures-A-2

and A-5 respectively).

4. We have perused the material on record and have
also heard the learned counsel for the parties,on
admission, as well as, on the petition for amendment

to the original application.

5. In the 0.A, the applicant prayed for salary

in the scale of . 950 - 1500 with arrears. The af&fe-
said scale of pay came into effect with effect from
1-1-1986 vide Centra%jgg;igz;; (Revised) Pay Rules,1986
notified in September, 1986. This application was filed
on 15.12.89 and is, therefore, prima facie barred by
limitation. In his representation dated 26.3.88

he prayed for higher scale of pay and pay therein
commencing from 1-6-1972 and ending with 1-1-1986. These
##® prayers are also barred by limitation. 1In his legal
ﬂotice dated 1-6-89, he prayed for disposal of his
representation dated 26.3.88 and no independent prayer
was made therein, it is not in dispute that the appli-
cant has been drawing pay since 1-6-1972 in the grades
mentioned by the respondents in their reply and a
referepce about which has already been made in i=«

paragraphi2 -above, - Thits the contention of the applicant

G



that he came to know of payment of incorrect salary

in 1987 cannot be taken at its face value. If the
representation of the applicant made on 26.3.88 was

not disposed of within 6 months, he»should have
approached this Tribunal within the limitation prescribed
in section 21 réad with section 20 of the Administrative
Tribunals Act, 1985. The application is, therefore,

not maintainable and is barred by limitation,

6. The M.P. for amendment to the original appli-

cation can also not be allowed. The proposed amendment

is a clever move to over come the bar of limitation.

By this amendment, the applicant seeks direction to the
respondents to dispose of his representation which, as

has already been stated above, seeks:. relief from 1-1-72.
In such a case, the cause ofxtion had accrued 3 years
prior to the constitution of thg Tribunal and the
Tribunal has no jurisdiction toientertain anaappliéation
in which the cause ofaction and a right to sue accruel
prior to 1-1182, nor can the Tribunal condone the delay
in such a case (V.K. Mehra vs. the Secretary, Ministry

of Information and Broadcasting, A.T.R. 1986, C.AZ. 206).
In this case before us, there is no application or prayer

for condonation of delay.

' Uees
7. In view of the above discisdong, the M.P. for

amendment to the O.A. is rejected, and the Q.A. is
disposed of as not maintainable under section 21 of the
Administrative Tribunals' Act, 1985, Parties to bear

their costs.

)

' ’ 1
meisar (3) \|°00 - MEMBER (A)\L\ A%\
(sns) - » -
June 1, 1990
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Hon! Mr P.Q Jain, A.M. .

o,
The learned counsel for tha’applicant has moved 2 fwlﬁ_,‘

en—epplieaﬁen for permission to amend the original

ﬁp»plicatmn. Heard the kmrned counsel for both the

ﬂ;-evr' Q‘—-ry
parties on misc. ;

for amendment, as weél
as on the maintainability of the original application

on the point of limitation. Order reserved.

B G,
J.M, A.M,
(sns)
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Ta the Hon'ble Gentral Admiai strati Va3 Tr-: hunal
Adds, tional Beach Allahahad,

Cireuit Bench, Tuckaow ,

0.A.No, %.L]L, of 1989 (L)

Nanhq Lal aged about 42 years son of
Shri Jaggu,. i‘esident of village Pars, Po st
Raja Ji Puram, presaitly serving as Work Sarkar
m_Gemti Lower Sharda Sub-Divid on, Cmtrgl .
‘ifa.ter'Com:ﬁinssieﬁ, Pratép Bagh,Al*nggj, Luckncw.
| | voo ;Appl'tcant_,.f |
. Veraus |
1, Uni'on of Tndia Minl stry of Water R‘f‘esourc 8s
throwgh 1 ts becretary ( Chai rmen Central
Water Commt ssi on ) Sdﬂa Bhawan, ‘\Iaw Delm.
2. The Slmarmtmdmg ﬁnu_neer, md‘dle Ganga
| Cirels, l-%/l, Tuld Par, MahmorganJ,Varanasi.
3, The Exegu.uve Bagineer, Central Wa=tar
Commi ssfon, Middle Q*‘a;nz,g;an_ Division,
Jal Tarang BhaWan, ?ratap Baghy _Aliganj, ILacknot,

o s A aspendents,

gpplication 1s made s

| That ﬁxe_ sgpplication is made |
against the arbi trary decisioa of the amiborities

tereby not paymg eorract salary to the spplicant

/



applicable t his post of Work Sarkar,

-

» ) 2, Jurisdiction of the Iribunal s

That the app:ucant declares that
~ the subjeot matter ef deci sion agajn b which
he wants re:l_ressal'is wj.fchin the Jjuri sdtc on
of this Hon'ble “ribunal,

3, Limitaifon s

| ‘That the spplicant further
d~§c;arés ’matr the spplication fs wi thin
P . ltmitatton peried prescribed in Setion 21
| of the Admini strali ve Tribunal dc t, 1é?84;

4, Foebs of tive case s

colier Gomge ue\m omd Laler om_ -
v (a} That the apt)licant wasLappomted
on tha po st of Worﬁ: b?I'ka.r Ve B f.« 1-6-1972
and therea-fter bei@ posted © so many
‘plac es in India has perfomad dutl es of
Work é'a.rkar on.y. A pho‘bastat copy of appointmmt
grder ‘dated 1-6-]972 is aanexed herewi th
as MEXURE 4 “

=1 to this spplication,

(®) That the applicantvas givea

2
= &2~



4 )/

o understmd ﬁ;at #ie post of Work Sarkar
1s aclassIV post and accorc‘ii@lyﬁl'xatever
salary was being pald to him, applicant

was eccgp il the same,

(.c) That however, whi 1e sar\hng,
at Lucknf‘w in the year 1.)87 end, ﬂze
-app]icant conll learn that ’d'xe epplicant
was not being pald correct salary app}.icame
to Iiis post Werk Sarkar and acr&!.nglg
p"er'sdnal‘!;y:'r;quas%ex}; the responder t no. 3
to revise i s pay but noiring was heard
from him, |

(8) That it is very much

pe;t!.;ient ® "m.nfipa here Hat the Ifasgag;ndent

nc,3 only is the appointing/disciplinary
and df sBur sing authority of the applicant,

(o) That when te applic'mt
personally had requested the res.pon%nt
mﬁ,_.3 1% was desired by him % sabmit the
application in wri ting and accordingly the
applicant had reprsaente& the matta* vy, a.e
his spplication dated %-3-1988. A pho'w
copy of application dated aa»a-asoa is
annaxaﬂh arews th as AUNEOURE A-2 1o

 this gpplcation,

- 8
«\"”%'
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| s o
() That i t/also submi tted

that the 3!'& {pay_»comm sstion had revised ths

pay scale of Work sérkar and finally placed
the satd pasfhin ti;eipay scale of Re.m-a-
20 BB - 6 - 3% - 8 - %6 B - & - DO -
10400, Bat ﬁ\e applicmt was be;_ng, paid

the scals of Rs.210-2?0 only. A photostat

copy of e scale chart is anmexed herdi! th

as ANNEXURE A=3 1 this spplication.

(g) ThétAi_j: is fur’éxeri submi tﬁed
that the“c_':oi'refsptqnmng scai'e' of ?5.260-400
has bean placed Ia‘%ﬂ} pay commi ss,i.onfin |
the pay scale of 3;»;9"-50;15 but the gpplicant
is e.minu paid salaxy in the pay scale of
ﬁs.BOO-llso wmnh s caising a T ecurring loss
w0 'Cd:l@ applicant, A_p-hompy of scale chart
of 4th pay comni ssion is a:z(m‘vax‘ed‘ he’r'_e&.t th
as ANBXURE A-:é to. this spplication,

/

(‘h‘) That ‘When ﬁxe r@resmtauon
dated 23-3-1988 could not dilute any result
avai aftc_arwai_ting for sbout 15 mnﬁ}.s_ ( as
advi sed by respondent no,3 ® wat ¥), the
applicaat further got rq)re'sfm.ted "dﬂ.e matter
throush an Advocate on 161989 but the same
also could riot dlate any rem 1t as y;at. A
pho to copy of represantaiion datafl 1-0-1.«89

i s aanexed herswi th as AUNEXURE A=5 to this

applicai on,

-«\'7*’%
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e | R,

(fﬂ ‘I‘hat it wiil not be out of place a
to mention heraM that %o gpplicant is
perforning the duties ‘of Work: ﬁarkar but is
not betng patd c:arract _smar_y applicahle o

© to bhis post whereas in identical uaf ts work

sarkar. amployees are paid correct salary as ‘
sach the gpplicant's fundemental and coustfitution
rights guarantteed under Articles 14, 16 and
39 (d) of he Constltution of Tadla have

e
been 1nfrmé,a /bas‘m Thne MNexV FWM;EMT“
e Posf 6¢ Ve Seviker Gyode T 1 ua e

Seals o fa\go0— delof- w

| (§) That from the aforesald , 1t

can be_ e"asily’. seen that 'lh"ga applieant is
suffertng recurrinéz finaneial loss and

deplts rgeated representations the
responclents haVe nct taken any ac‘ﬁ.om e

pay te correct salaxy ta e gpplicant
applicable to his post, Under sueh circumstances

 the _interefareace of fais Hogfble Tribunal

1s Very mich essentially i‘nVIlted-

S, Grounds for Relief with legal po sltvoxl g

That the qaplica.nt beolng aggrievéd
of sich illagal acts of ree‘;jomj.ents Hisreby
not paying co rract‘salary gpplcable to his
post of work me{ar is seeking reli ef( s)

amongst o ﬁ:er ‘on the following

e\e.—
‘?»/
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GROUNDS

o

(£) Because ﬁ:e q;plicant has been )

discrf minated wi th regands t> the salary
splcable to his post of work saz!«:azf.

('ii) Because the responien ts are
delilaerately and with malafy de intmtiom

not paylng the corract salaryfy Tud evem P‘WW\J\AW
TEMW Pm of- " MY\QSW%V Gd-1 "

(tﬁ) Becaise the spplicant is perforﬂdng

the dutf es of WOI‘k arkar,

NEA) Becanse.the provisions of artielas

14 7“1.6 and 39 (ﬂ) of tie Constt ’uts‘on of
Indi_a have been deliberately violatad by

the regpondents,

(V’) Because the spplicant is uffering
ir"eéurxingg finmeial J.ose and injury for

no fanlt of his own .

(W)  Becauss the representation of the
| e ?:,,}/



gpplicmt have not been consider od despt te

- rgpeated requésts‘ made by the gpplicant,

6. Datails of Renedles Bxhausted s

That the applicaxt had represented
the matter on 26-3-1988 and tbereafter on
1..6-1989 but the reg;endents have not at
all cousi dere~d the raluests and have net
pald the salary of the po st upon which the
applicant 1s readering duties with due .
deligece , as ach t}:e applic ant has exhan sted
all the remed es availshls t him,

~ That the gpplicant declares that he
had nqt préviou sly file;} ay application, writ
pat tiom or #iit rgarding the nat.’cer in which
this application has besn made before any o fier
Bench of this Hon'ble Tridunal nor any sich
‘appﬁcati on, writ p?ﬁ, fion or salt 1spaading
before any of Hiem .

8, _Relief(§) sougit s



#)

Tn v‘! G of e facts mentionea in
para 4 a.bove s the app lifant prags for He
following relief (S) s

(e That the Hon'ble T-fwbunal may be
grameu sly pleasei o allow the applicatioa

direc ting the regpondents to pay the correct

Cad fuly salary to e applicent in the pay

ale of &.93“0-15(» appl"c able te the post of
ork sarkar upon Whic:, the spplicant was

a,ppointed wWith all Baneft ts of the post

o el w}:s thereof from the date o*‘

gppointment DW\O\ ""‘AﬂMY pmvaJum'Tb T
Pt o'r“ M SQYKar G- ll" w5 Th all

(b) A:ny otzzer relief Whi(‘u the

~Tion'ble _Trlbunal may deem fit and proper in

the circumstruc as of $racase 5 and

(c) Cost of the applic_ation may also
be awarded :m favour of the applicant as sgainst

the repondaen ts,

9, Iamterim relief, bf any, prayed for s

That the Hon'ble Trbunal may graciously

- ke pleasel to dfrect the r.eqﬂ;mﬂents to pay

the salary ® the gpplicant in e pay scale
of K,950=1500 with immediate effect pending

"deciston of e pplcation by the Hon'ble

Tridunal, o= e:/}&



10, N/A.

LA | 11, Apostal order sl, mo, B\oa_—— w0226 )
dated \{, -\ ’;¢asismed fro~m 6—/@0

\ L oho e POst office for P@.se/- ts
anclo sed herewith ascourt e,

» . : .
12, _I4st of Bnelossures s

¥ mmre Al B AlS,

— \Xs
Lucknow , da ted; - /\,,,,z/
Decenﬁmr \L\ 1989. o Applicant,

Veri fication

. | _ - T, Namhey Lal aged dout 42 yeai-sﬂ son of
- srs J&gu ‘hereby ve_rify that the contents of
 paras 13 ad 6 o 12 of this app Heation
N( are true % my perwmnal knowl "*ﬂe am para S
£ is believed ® ha tme on J_mal‘advica and that
T haVe not supprassed any material fac %, |
lucknow,dated; ~ a\3

» C | » (\(1.. /
- : Bacembﬁ'\\.‘ ]9‘39. ' ﬁpplmca&t

%

Tdentlfi ed $hr1 Nanhhy Lal who 1s
personaily kndtn to ma and has signed in
My prosmc e

. < . - ( T.NeTtwart)
. . . - Advocate, -
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IN THB HON'BLB CENTRAL ADMINISTRATIVE TRIBUNAL

Additional Bench, Allahabad
-Circuit Benbh, Lucknow

. 0.4, No.___ 444 of 1989 (L)
. 1
Nanheylal ees sen Xy see «s Applicant
_ Versus _
Union of India & Othors ..¢ ecs oo .. Respondenta

nANNBEXURE = A-Q

3

/"k‘

e RIZYL * . W

K e i i s i S ot -

"

ao.s.o/mn/upg‘e”{a %

Governmant of
Central Flood Forecasting llvision
Contral Watoer =nd. Power Commission
.~ 33ne, Kmm m J1 Bosd, CUrowk

s Lucknow=3, / 161724
.. -, - . ) * . v A . \

R ) .
+ } - ! i. .

Co &u'i Nenhey Lal geuge khalasi kax is
heredy Nemx &gpomted as & Work Garkar (Wark charged
BEstatlishmont The oxpenditure is chargeable o -

collection of gauge aata from ¢ 4 D Rte mnt
by-WeRaBey Divigsion and Irrigation Deptt.,/\'%&%ﬁ%j%

"y

;ﬂorakhpw Control Room.

- t
. .
[ : ! ) ’
* ‘o me - s N
L g
) “

T e 4 a3 NI )
o ' DEp REGTIOR,

L o»

Copy ¢ 01

e M

-~

1, The Assistant Bngiheer, C. .F.Dn., Lucknow

2, 'Asoounts Braneh, Lucknow,

\/3’ fors Nenhey I.nl Gauge kholasi, He should
tuis over oharge of Work Sarker and he shouldd
“submit his ,50:.:;1.::3 report as Work Barkar,

&
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Additional Bench, Aliahabad : '

,1\ S S . Circuit Benhh, Lucknow
) ) v OQAQ No, . of 1@39 (L)
" Nanheylal acs ‘0'00 seo 06 - ae Applicant
Versug - '

Union of Indin & Others 000  ees  ous ...'Respendents

"ANNBXURB - AmZ:
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- ”im THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
| | Additional Bench, Allahabad

o " Circuit_Bendh, Lucknow
‘ ﬁf”l" : U | t 0.Ae¢ Wo, of 1989 (L)
- ' o ’**?j? ve  ese  aoe Applicant
Nanheylal ess ° Var;a; "
vnion of India & Others ... ses  eee ¢+ Respondents

"ANNB XURB Aczn

1.

) S
| i, "“Q o NO.Awﬁl 011/3/73/Adm Ive B |
P .. Govt. of Indla S
‘ i . ,“ chtral Water & Power Commission, TR
o | P P ( Water Wing)

New Delhi, 22dt. 23.9.1974 b

) , " - r A copy of under méntioned papers forwarded for ine
| . formation and necessary action to 3~

| 1) © alx @egds of Sub-ordinate offices.

| 2)  C.S.M.R.S/FFCERD. |

i < ""3) a-B-I/AEII/Acctts(works) and Adm:VI Adm. II.

}

L

,+ . S z | ‘ sa/-

e ' ‘ ©( Jaswant Singh )
L I Section Officer
l : . - For Chairman
' k , ‘ CWePC,
i ﬁ : List of Papers forwarded i
i
|

Ministry of Finances (Deptt. of Expenditure)
| OoMoNQs F=32/2/40BcPCoud—-
.
Dated 11.9.74

Sub 1 Revised Scales of Pay of Posts in the workcharged

Establishmdnt of the CW&PC and its sub-ordinate
offilces,

1
!

The underuigned is directed to say that the President
' is please to prescrlbed under the cemtrol civil Services
( Revised Pay ) Rules, 1973, the revised scales of Pay in—
" dicated in the W/C Estabilshment of the CWS&PC and its
"submordinates offices on the present scales shown in
Colmn 2 & III ﬁhereoff Respectively.

Necessary ammendment to the first schedule to the
' Central Civil Services ( Revised Pay ) Rules 1973
willl be carried out in the due course.

sa/-
( V.S. Rajgopalan ) |
Deputy Secretary to Govte Of

B e
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o rd -~ >
* /-,,;’» /é
/ - Statement shoWing Revised Scales For the Post Borne
~on the W/C Estb. in Central Water & Power Commission
and its sub—ordinate offices ( As amended from time to time), !
Sl, tDesignation of Present Revised scale.
Nool -Posts, o scale, e
1, Electrician 150-5-175-6-205-EB- 380-12-500 BE-15- 560
o 240,
2. A.Work garkar 150=10=-250=EB=10=290= 330=10=380-12=500-
Grade I, ' 15=-320 EB=15=560
. 3, Radio Technician  150-5-160-8-240- 330-10-380-12-500-
< EB-8~280-10-300 EB=15-560.,
) 4. ©Daunch Driver 140-5-175 320=6-326-8=390
S 10-400
5. 'O.BaE.Driver'Diesel, . -
Engine Driver,Jety 140-5-175. 1207 0-326-8-390-
- Boat Driver/Launch ‘ v
Sarang/Driver, 4
6. work Sarkar 110-3-131=4-143=  260=6=290EB-6-326-
‘ | EB-5-171-EB=4-175- ‘8-366=EB~8=390=10~
4 | 5-180. 400,
3. work sarkar Gr.II. 110-3-131=4-143=EB= 260=6=290=HEB=6~326=8=
4-171-EB=4=175=5- 366-EB=8-390=10-400
180.
ey 8, Carpentor Gr.I 110=3-131=4-143-EB= 260-6-326~EB=8-350,
- 4= S
i 9. Mechanic ‘ '
10, pitter 110-3-131-4-143=  260-6-326 EB=8-350
11, O,B.Engine Driver EB-4-155
12, Electrician.,
13. Driver (Jeep) 1110-3-131-4-139 260-6=326-EB~8-350
- 414, Light Vehicle
) : Drivero
15, Truck Driver
164 Mate(Gange Read@r) 75=1-85-EB=-2-95 210-4=226=EB=4=250=~EB~
S : 5290
17. A Work Sarkar 85=2=95-3=110 210-4-226~EB-4-250-EB-
) Lt g 5"' 2?0 e
18. B.Work Sarkar - 85~2-95 200-3~206-4-23 4-EB-
"19, C.Work sarkar Gr.III 4-250,
‘ 20. Gauge Reader la 1o ' 232 920wFR=3 e
1. Dostman 70-1-80EB-1-85 196-3~220-EB-3-232
» 22, Helper
) 23, Knhalasi silt
. observer T
24, Clearner,. |
. 25, Khalasi(Boat) 70=1=80~EB-1-85 196-3=220-EB=3=232

{
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| 1 | 6
IN THB HOR®BLB CBNTRAL ADMINISTRATIVE TRIBUNAL
P ' Additienal Beach, Allashabad

S Circuit Benbh, Lucknow 5
: L .~ OeA. No, of 1989 (L) Y

sl s e e s

Nﬂﬂheylal ess .Yoo oo eeso ee Applicaat
Vorsus _
Union of India & Others cee oceo  ose «. Respondents

nANNEXURE o Awly

, Government\of Indla S
Central Water Commlssion e

’ t.fir‘fj;;‘;i' xt{";;?;;' T et B ~ S .' s :i:;
L ”fif w303, Sewa Bhawan, R.K Puram, BN
L New Delhi=-1 110066 : DA

- Ll i | Dated the -26th September,1986o ' ';f

. 'ﬁhbject.a*Fburth Central Pay CommLSSLon - Payment of arrears of, :'7fd
«*k, L Pay as a result.of melementatlon of recommendations ‘ = 1r

. ;»;” Qf "",“ . . 3 A i { : 5
The‘undersigned is to forward herewith a cppy. of Minlstry of 5

. Finance(Department 6f Expenditure) Pay Commission Implementation
 Cellfs O.M.No.F-15(1)/1C/86, dated the 22nd Septenber, 1986 for |
B lnfonnatmon and necessa“y QCtan. T )
. o Tl e T " Dd/-:
S 2 T S

PoonTamnt A D e ( S.R. DEWAN ) . :
cr eI p e T  Section Offlcer, o
W TR TN e T T e Central Water Commission c e
;.;~L.v_.-...,tkﬁﬁ SRR 1 - TelesNo.8OT577 N
_{\ opy tose 0 T i | E i

L P.S.to CainnanAﬂenbers/Chlef Englneers, CW.Co _ S
Director(Adm)/Secretary,- WC/Under Seoretarles/Acoounts o
\;»,‘; officer/Senior Analyst/Deputy Director(Trg.), CWCe: . , ex
. De All Heads of Subordinate Offices incliding. Sub-Offlces S
vy ’héaded 'by: Executive ‘Engineers/Deputy Directors. -

: ;.ﬁ. Pay & Accounts Offlcer, CWC (4 Coples) ' : ij
54 All Directorates/Estt.Sections/Aocounts Seotlons, CWC. ‘ el
'itéé CWC Staff Assoc;atdons(As per llst attached) :

‘\4\) \ S
. e \ 274 ¥
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R THE FIRST'SCHEDULE . (Y
e, "f; (SEE-RULES 384) =~ . .\ K
T PART <R T \,

PPNt
LRI h . «4‘ . L evmeumes meacw

'.“cv;scd scale gor posts currying present SCalLS in, Groups Ipt, IC!
iand 'B' exnept pogts for"which different revisecd. scales are

S ndtlflcd 8 9 aratclye
’.‘.f‘; -ﬂ« \ ’ o - i 3 ‘“-—-——---gn‘ nnnnnn g S e . (o v 0 e o e S e D B e 2w S B0 0 ©
" 3eNO§ Posts . Prescnt Scales . .. Revised scales
e ﬁ'--lonn-“w—v.--hib.“n-’ammnunnu_-mu—nm—q‘—‘.&{hw&nn- nnnnnnnnn . - et o v -
B T e e et U i e e e e e e

fffﬂ C f~:' ‘ " - GROUP tDs."‘

1. All posts (a) 160_2.170 . 750/—(b1xod) Untll the
Jearrying. . S ' w} L employces concers
- present” .. "na” UL . ned are brought
scales -~ . o  over on the regus
. specificd oo ..o+ . lar scale after
} ‘in clse 3 .- o oo - - L 0T attaining the pre-
«;}_u%gu; et .:"'_ ©. .7 v seribed age of
B B i ... 7. ... recruitment,

R %bi 182{-(F1xed) e ‘
196w 3 220~EB= 3 232 - o _
(d 200~3-212—4~232—EB-14~240' 50-12~870-EB~14-940
Cw (Selection grade) o

Vs

(y)

24, =do= () 200-3-206-lm23 BB 02507
L 'i(b)'2g05536212-4~232 ~EB~4m240 | 775-12-955—-213—14-1025
] 203 290m Lim 226 FRe 4= 260 v
50 {d) 200-3+212=4--232=EB=b=240. !
R SO , &
3o =dom 2@.‘) 240w L4m 250~EB=5=270 -
o S Ab) 210-4=250=EB=L=270 - 800-1‘%-1010—EB-20~115O
A * (c) %38—4«220«EB~4~250-LB—- t

A4 R o GROUP 'c* AND 'B!

PR, [ gag 2255 260m e 326 EB—~8n- 3508 950m20a1150=ERm25=1400
v b 260-6—326-'“13-8-350

50 mdom (&) 260-6-290=E8n6m326-E~ 366
. -EB-8-390-10-400
- (b) . 290-6~326~EB~8-350 )

7« =do= - (a) 26&5136320-1:13-8-340-10. 330}
Lo ~EB-10-430 :
(b) 290-6-326-8-350-EB-8-320 % 875~25-1150=E3~30-1540

o mdom (a) 225-5-260~6-290-EB-0~ 3081 i 825152900~ 20-1200

950—-204 150—-EB—25 1500

o

~10-400

8u . =dom (a) 260-8-300-FBaB-340-10-  975-25~1150-EB-30-1660
« 0 360=12=420-ED-12-480 , ‘

9. -do- 300m6m 3068390~ 10-400 1160251500

\9‘ C~—de— (@) 3%Bo - %o o o . 2 —-Te -|8ew

A ko L) B%e - T o e .156o-B% Lg- Zol-o




JLIN THB HON'BLB CBNTRAL ADMINISTRATIVB TRIBUNAL

Additional Bench, Allahabad ‘
Clrcuit Benhh Ltucknow
. 0.A. No. of 1989 (L) -

Nanheylal see s seo see ee Applicant

_ Versus .
Union of India & Others .0 eeo ooe «. Respondents

nANNEXURE = A-§®

. Resptlor. 00

e Chalrnon, o
Goateal | ﬂm\ c osc»lt-f*LL i
'!ﬁl‘l‘ Mmt o 6 ( N

!

: v , . ' - *\
‘-" £ Witeniine heloe
S1%0 Geags Cizsle sOontral woter cd:um, N 036300* 'e)%

3.~ asesutlvy Ingl !

giotle m [ 6 Boedy Coutrrsl Wa emim”.
SO0RASN. “\

" NooReq ok 1 Q

Enssathve ST

b meae Mudcn,ma.mua istsd Coimdoaion , 0304 ey
m, M'

lM WG s m m 3 &2 vork \
”% M Wetelo Gdebal¥, sl 80 39 :@\
mreing 3n W0 e mmw. N

8 wis lvayu bept 1a dask s bas ‘\%
"‘- ' .k mgntm -wucm L \\i

3




) - ) e m ) "

| % . het dn &m gdronn a%mw M«W‘&@&iﬁ ahd. mm .
e bis egsﬁm.mma dobed %a'ia% roup @wmm o
‘atervention e m@@@@m@ %mam of voelng

| Head of the @e«mmgm. .

Bs | ”%@msw@ ron ero mwm%eﬁ to zmw BECOoanY o |

| C o¥dors to eidressse No.? to 4 to ﬁ‘ﬁ&@&m@ the '

‘ - ‘mattor of ay gilent by paydug i m mp&émﬁs&é'; ;“ a

. | W@ to ds post m& gFRasrs thore of wMz&zm L

| €0 dove e%w&,mg el&@m altell hw@ m’s @pwm |

essept &@@mm@ tha snpropriets G@w@ @ﬁ Lew

- es wall as Gontrel fomd mmm'm %’zﬁﬁ;mm& mss B
| proper Juciedel Saterventetion oo thelr c‘:@% nad

%@%* I | : . R

v

e e i e

\‘u'
N

Plesso nobe _émmi‘ﬁm»“ gid conplys

W

[
"- .
kW

oues Ghoderelys o

W .——-:m—éﬂu S
Toli mwaﬁ NG\ 85
@ ) favhan % \(Q\g)ﬁ ‘Ti:-"




In the' Central Administrative Tribunal at Allahabad,

Circuit Bench, Lucknow,

A ————
i LY

-

Misc. Application Noe g§3 : of'1990> kk) .

On behalf of Respondents,

'4‘ ' Union of Indid & Others ...? seecae Applicant.
\‘\ : ) : A_ . B in . '
- | : . Registration No. 344 of 1989 (L)

1)

Nanhsy Lal | s.ese . sesee ' Applicant

' versus. | B
Union of India & Others. .....’ vesen | Respondents,
Y To,
™

.-

The Hon'ble Vice Chairman & His‘Cgmpanidn flembers

of the aforesaid Tribunal.

o The application of the humble applicant most respectfully showeth 2=
. , | v 7 ‘ .. .
1. That full facts have been given in the accompanying Counter GQJLL
Qh \,:&\ 2, THat for the facts & circumstances stated in the accompanying
Cdbh 5 Counter A it is expedient in the interzst of justice
A o ) : ¥ -
Q ‘\\‘,¢ié : that the Qounter »t may be taken on record and the petition

L ) ’ :

may be dismissed with cost.

£

1t is, thersfora, most resoactfu’ly prayed that this
Hon'bla Tribunal may be pleased to admit the accompanying Counter QQJL}_
FFfidevit and to dismiss the petitidn with costs.

> <)_/ 3\0/
( Dr. Dinesh Chandra )
Advocate,

Addl Standing Counsel,
Counsel for the ReSpondents.




the Central Adnindetrative Tribunal at Allahabad,

Circuit Bénchg Lucknow,

COUNTER m\i%«n ON BEWALF 0F RESPONDENTS

Registration No., 344 of 1989 (L)

‘Na . , )
nhey Lal ses00s Sreor e Applicant.

_ Varsus,

4’ : Union of India & Others seoces

Respondents,
Yo7 o , ‘

sSe v

I, Ram Saran, aged about 33 years, son of Shri $hiv Ram Din,
b o " .
Executfve Enginesr, Middle Ganga Division- I, Jal Tarang Bhawan, Pratap

Bagh, Aligamlj,lucknow, do hereby solemnly affirmand state as under

-

» ) (;1 "‘

1 That the deponant is competent to Jggas-thie affidaé%%_%n
b . :
| behalf of the all the Respondents,

"z 2. That ths deponant has read the application filed by Shri Nanhey

'%im_ ' Lal and understands the contents thersof.

-
I 3. That‘the deponant is wsll conversant with the facts of the
;‘ .
. case deposed hereinafter,
i
]
| G

‘That the contents of para 1 and 2 of the application need

no comments.

That with regard to the contents of para 3 it is submitted

that the pressnt application is barred by limitation under

t Section 21 of the Administrative Tribunal Act, 1985. The
! petitioner was agpoiated’inp1972 as Work Sarkar in the pay Scale of

Rs., 85=-98. “H@ﬂmaSApxmmoksdftavﬁeniar»@ca&sfaPJGEQGpzﬁaivonf==

i thepay-gcate oDRE285< 96,  This scale of pay was subsequently

reviewsd to Rs. 210-220/~ p.m. on the rscommendation of the 3rd Pay

N Qgﬁommission and was aceepted by the petitioner when his pay wss paid
' . A . N
N «




SR

in the revised scale in 1973. This scale of pay was again revissd to
Rs. 800-1150/~ w.e.fe 1-i~19 84 __ on the recommendation of the 4th

Pay Commission. Thus the cause for queerdaes for which the applicant

3o loven LT
has filsd the present petition arose as early as 1972 whan he

, ot !
tha/Q&SViQ9§b&n 1973 vhen he accepted the revised scale of pay

(R.s; 210 - 20/-) and on _L.-1~198&  yhen he was placed in the pay

scale of Rs. 800- 1150/~.

6. That in reply to para 4 (a) of the application it is submitted that
x O~ FL‘NM
the apulicant was appel on the post of Work Sarkar w.a.f.

] 14641972, Pw-wwﬂé . "‘I’% ol e o) vmx o o \LM/JR ~ N ()wl,
4 )“‘G*SD’K ?" - 8) (MW,«Q.) >
\ %

;) That in reply to para 4 (b) and 4 (c) it is stated that the
applicant was not given to understand that the post of Work Sarkar

is a-Class IV post (Now Group }D'} as*will be evident from his letter
| of appointment. The applicant is a literate person and having been

| | President of the Work charged employees Association for a long time

was well aware of the different grade and pay scales of Work Sarkar,
8. That the contents of para 4 (d) of the applicetion are admitted.

‘ 9., ~ That the contents of para 4 (e) of the application are admitted to
Jiy_ the extent that a representation dated 26,3.1988 from the applicant
was raceived but it is denied that the respondent No. 3 had desired

: D C-&L,
‘ that the applicant should make 2 representation,

10, That in reply to the contents of para 4 (f) it is submitted
i that the 3rd pay éommission provided Rs, 210-290 to-Banior-pay-Scale
owaSTWakﬁxiéﬁ to Group }D} employee to which category the petitioner
belongad in 1973 and accdfdinglf he was élaced in the pay scale of
| ﬁs. 210~ 20 in 1973 and which the petitioner had readily accapted,
1t is denied that the petitionaf was placed in the pay sceale oé

Rs, 260~ 400/-. It is, housver, mentioned that the petitioner was

in the pay scale of Rs. 85- 95/~ before the implementation of the

recommendation of 3rd Pay Commission,

|
|

I ’ . -‘.
' 11, That in reply to para 4 (g) it is submittad that the corresponding

Q2. | e e



&

scale of Pay in respsct of the Pay Scale of ﬁs. 210~ 20/~, as recommene
HSv—

| ~ded by the ath Pay Comm1331on is Rs. 800~ 4508/~ and accordingly the ms

‘ —

petitioner was given the pay scals of Re. aoohzseﬂ/ 8.fe 1 —\-~\%8¢

The petitioner did not represent against it at that time and accepted

: Wsr], —
the revised pay scale of Rs. BOO-LSégiz. The petitioner is demanding

& pay scale of Rs. 950 - 1500/~ which is admissible to Group }C}
i .

employeesahL* ,

| 12, That in reply to para 4 (h) it is submitted that the applicant was
]

promoted from Gauge Khalasi to Work-Sarkar i.e. Work-Sarkar of

Grade III in the Group #4f 'D' scale. He was not promoted to higher
grade of Work Sarkar which is'a Group 'C} category post for the

i appointment of which a candidate is required to pass a written test and

i qualify in the interview. 50% of these posts are felled by depart-

mental candidates and 50% by direct recruitment.

The applicant did
]T not appear in any written testior appeared bafore the interview Board
i :

}

13. That in reply to para 4 (i) it is stated that under the jurisdiction

of Respondent Na. 3, where the applicant is working, only work=3arkar

A ‘g

Group 111 posts_ bﬁé&? Senior Scale of Group ‘D‘ category are avallable.

:\‘

gl
The applicant is performing the same duties of mork-Sarkar Looup 111

f grede
-}\V? N as other work-Sarker Geeup- 111 employess are doing. As the petitioner

could not be promited to highar grade of work sarkar without passing
A

+ the written test and qualifying in the interviews it is prasumptions
| ’ ’
j ,

+ to assert that he has bsen promoted and working in the higher grade
J:

Q of work-sarkar., The petitioner has been working on the post of Work

Sarkar Grade III end doing the same duties as are being done by other

, employees of Work-Garkar Grade 111, There has been no discremination
W S

and no violation of the provisions of Article 14, 16 and 3 (d) of
| I _ , .

f the Comstitution of India, The }eaééngsbrade For work sarkar Grade 1
;

- ijs work Sarkar Grade II. The applicant is only Work-Sarkar Grade III andm
!

js not.@uen eligible for consideration for Work-3arkar Grade- I.
I .

1£r That in raply to para 4 (j) it is submitted that the petitiomer is
f

cetting the salary in the pay scale of Senior Scale Group 'D! which

‘E& ,—meifsfgiﬁgifls te him when he @as promoted to Work Sarkar.
DN




15,  x8% That in view of the submissions made in the above

paragraphs the applicant is entitled to get his salary in the pay
Scale of Rs. 800-1150/~- and not in the pay scale of Rs.950-1500.

Neither is he eligible for consideration to the post of Work-Sarkar
; | Grade- 1. |

v

3

16, That the, grounds of appaal-Speiled out in para 5 of the

application have been adequately commented uBon in the submi-

ssions made in the above paragraphs.

. 5
@

\ ﬁ‘ | 17. That the contents of para 6 and 7 need no comments, -

That in view of the submissi@ns made in thae ahove parzuraphs,
)
the relief sought for in para £ and interim relief orayed for in
: Para 9 of the applicetion are not tenable in law and fzcts. The
4 ' i

. application lacke merit and is liable tc be dismissed with costs;

That the contents of para 10 to 12 ara formal & need no

commente,

b | N () A

. Lucknow 3 Ty, ()\/
Donow
| Dated ¢ 19.%.9

Deponant.

| Veriti€ation

I, the above named deponant do hereby verify that the contents of

of paras lJL'? od this Counter Affidavit are true to my

own knowledge and those of paras ¢ £, |9 are believed by me to be

. true based on records and as per legal advise of my cnunsél. That nothing
L

material facts has been concealed and no part of it false, so help

mB God,

: Signed and verified this the day of March, 1990 at

Lucknou.

Lucknow 3

Dated 19-3-®
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